BEFORE THE HON’BLE NATIONAL GREEN

TRIBUNAL
SOUTHERN ZONE BENCH, CHENNAI

O. A. No. 187 of 2024

IN THE MATTER OF

A. Muthuvel
S/o. Ayalsamy
No. 8/35, Mariamman Koil Street,

Chinna Valavadi,

Udumalpet, i
Tiruppur — 642 132 ... Petition
Versus
1. The Chairperson
Tamilnadu Pollution Control Board,
No. 76, Mount Salai, Guindy,
Chennai — 600 032
P e Ll e Respondents
INDEX FILED BY THE 6TH RESPONDENT
S DATE DESCRIPTION OF DOCUMENT PG.
NO NO.
1 |22.10.2024 | Counter filed by the 6t Respondent 1
01.07.2024 | Rental agreeme}lt (Annexure-1) 13
3 |08.07.2024 Form | application for cansent.under secu‘un 21 of ! 5
the Air (Prevention and Control of Pollution) Act,
1981 (Annexure-2)
2 | 08.07.2024 | Form 1l application for consent under section 25
25/26 of the Water (Prevention and Control of
Pollution) Act, 1974 (Annexure-3).
5 | 14.08.2024 Consent to Operate under Section 21 of the Air 5
(Prevention and Control of Pollution) Act, 1981 8
granted and the same 1s valid till 31.03.2026.
(Annexure-4).
6 14.08.2024 | Consent to Operate under Section 25 of the Water ar
(Prevention and Control of Pollution) Act, 1974
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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL
SOUTHERN ZONE BENCH, CHENNAI

O. A. No. 187 of 2024

IN THE MATTER OF

A. Muthuvel

S/o. Ayalsamy,

No. 8/35, Mariamman Koil Street,
Chinna Valavadi,

Udumalpet,

Tiruppur — 642 132 ... Petitioner

Versus

1. The Chairperson

Tamilnadu Pollution Control Board,
No. 76, Mount Salai, Guindy,
Chennai - 600 032

tnpcb-chn@gov.in

2. The Member Secretary
Tamilnadu Pollution Control Board,
No. 76, Mount Salai, Guindy,
Chennai - 600 032

tnpcb-chn@gov.in

3. The Joint Chief Environmental Engineer
No. 216, Thadagam Road,

Opp to GCT college,

Coimbatore — 641 013

jcee.cbe@gmail.com

4. The District Environmental Engineer
Tiruppur (North) ]
II Floor, Kumaran Commercial Complex,
Kumaran Road,

Tirupur — 641 601

deeptpn@tnpcb.gov.in

5. Venkatachalam

S.Nos 536/1B1, 1B2 Veerapandi Village,
Tiruppur South Taluk,

Tirupur - 641 605.

6. Arunachalam
Proprietor “AJ KNITS”
S.Nos 536/1B1, 1B2 Veerapandi Village,

For A J. ITS
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Tiruppur South Taluk,
Tirupur - 641 605.

7. N.S. SenthilKumar

S/o. N. Sivasubramaniam

Partner “Sri Varshini Knit Process”
No. 1/100 B16, Royal Park, 2rd Street,
Karaipudur, Tirupur — 641605.

.. Respondents

COUNTER AFFIDAVIT FILED BY 6™ RESPONDENT

[, Arunachalam, aged about 57 years, Proprietor of AJ KNITS, having an office
at S.F. No. 536/1B1 and 536/1B2, D.No.2/592-A, Naleythu Thottam,

Veerapandi Village, Tiruppur District — 641 605 do hereby solemnly affirm
and sincerely state as follows:

1. I am the 6% Respondent herein and as such I am well acquainted with the
facts and circumstances of the case.

2. I state that I have perused the present application and deny all the
averments and allegations stated therein except those that are specifically
admitted hereunder and the Applicant to strict proof of the same.

3. That the above original application has been filed by the applicant seeking
the following prayer:

“That in the light of the facts and circumstances, it is most humbly prayed

that the Tribunal may be pleased to pass necessary directions to the

Respondents 2 to 4 herein for closure of 6th Respondent unit - AJ KNITS

which is illegally being operated and to levy environmental compensation

for causing grave damage to the water bodies by releasing sludge,

effluents and untreated by products and for causing air pollution by

releasing harmful gas and volatile components pass such other orders as

the Hon'ble Tribunal may deem fit and proper to the facts and

circumstances of the case and render justice.”

Fnr A.J rr's
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Facts of the case:

4. I state that vide agreement dated 01.07.2024 (Annexure -1), I entered into
a rental agreement with the 5t Respondent for the purpose of running a
Stendering Unit. The rental premises is situated at S.F. No. 536/1B1 and

536/1B2, D.No.2/592-A, Naleythu Thottam, Veerapandi Village, Tiruppur
District — 641 605.

S. I state that before starting the operations with respect to the aforesaid
processing unit, trials were conducted in the month of March, 2024. It is
pertinent to state that as per the categories of industries identified by the

Ministry of Environment and Forest, Government of India, the Stendering unit
is identified in the ‘Orange’ category.

6. It is necessary to state that prior to entering into the above agreement dated
01.07.2024, the above-mentioned rental premises were used by the 7th
Respondent along with his then partners, for running a Bleaching and
Washing Unit under the name of Sri Varshini Knit Process. It is pertinent to
state that the firm Sri Varshini Knit Process obtained all necessary permits

(RED CATEGORY) from TNPCB during the year and the permits expired on
28.06.2024 only.

7. 1 state that on 08.07.2024 (Annexure -2) under Form I, I applied for
consent to operate under section 21 of the Air (Prevention and Control of
Pollution) Act, 1981 and on 08.07.2024 under Form II, I filed an application
for consent to operate under section 25 of the Water (Prevention and Control
of Pollution) Act, 1974 (Annexure -3). I further state that the 1st Respondent
herein on 06.08.2024 vide Proceeding No. TNPCB/T1/F.009290/ Closure/
Water/ 2024-1 directed for closure and disconnection of the power supply of
the above-mentioned Stendering unit. Therefore, after the disruption of the

power supply, no trials were also conducted in the above Stendering unit.

8. Meanwhile, on 14.08.2024 the 4th Respondent was pleased to issue the
Consent to Operate (CTO) under Section 21 of the Air (Prevention and Control

For Aml'rs
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of Pollution) Act, 1981 vide consent Order No. 2405259343680 in my favour.
The CTO is annexed herewith as (Annexure-4). In addition to the above, the
4th Respondent was also pleased to issue the Consent to Operate (CTO) under
Section 25 of the Water (Prevention and Control of Pollution) Act, 1974 vide

consent Order No. 2405159343680 in my favour and the same is annexed
herewith as (Annexure-5)

9. I further state that after the consent to operate was granted 1n my favour,
I requested for revocation of closure order and restoration of the power supply.
Hence, the unit was inspected by the 1st Respondent and 4t Respondent
herein on 20.08.2024 and the following were observed vide Proceedings No.
T1/TNPCB/F.00920/TPR/Suspension of closure [Water/ EB/ 2024-2, dated
23.08.2024

“1. The EB power supply of the unit was under disconnected condition.
2. The unit was not in operation.

3. The soft flow machine, stendering machine, compacting machine,
boiler and the ETP components were not in operation.
Whereas, vide reference 4th cited, the DEE, TNPCB, Tiruppur North has
recommended to issue direction for suspension of closure and temporary
restoration of power supply to the unit for a period of six months.”
Therefore, the closure of the above stendering unit was revoked by the 1st
Respondent and 4% Respondent and the power supply was temporarily
restored till 22.02.2025 (Annexure-6).

10. It is pertinent to state even before the grant of CTO, the above-mentioned
Stendering unit was merely conducting trials and did not commence any
operation. The Applicant herein without any locus, has filed the present
application by falsely portraying him as a social activist. I state that the 5th
Respondent is the Landlord of the property; he earlier had business
relationships with other partners and one among them was the 7th
Respondent herein. Their partnership did not go through and the 5t
Respondent landed in a huge financial loss. The 7th Respondent has certain
financial disputes with the 5th Respondent till date and in continuance of the

For A .KNITS
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same the 7th Respondent, with a malafide intention and to wreak vengeance

against the Sth Respondent, has now instigated the Applicant herein to file
the present Original Application.

11. In fact, I reliably came to know that in the enquiry conducted by the police
relating to the FIR in Cr.No. 204 of 2024, the Tth.Respﬂndent has given a
confession statement before the police that he has instigated the Applicant
herein to file the present Application. As such it is crystal clear that the
Applicant and the 7th Respondent have colluded with the malafide intention
to bring financial loss to the 5th Respondent and in the course of the same
have filed this present Original Application and have used me as a dice to
settle his debts against the 5th Respondent. In addition to the same, the
Applicant is misusing this Hon'ble Tribunal by way of making vague
allegations against me.

Para wise rebuttal

12. That the contents of para 1 and 2 under reply are a matter of record and
any submissions contrary to the records are totally wrong, false and hence
denied and each and every contents of para under reply are vehemently and
specifically denied in toto word by word.

11. That the averment in para 3 is a matter of record and is admitted to that

extent.

12. That the averment in para 4 is false, denied and the Applicant is put to
strict proof of the same, since the 6t Respondent has just made a few trial
runs of the machines in the above-mentioned rent property. The purpose of
those trial runs are to keep the machines in running conditions and it is
pertinent to state that no effluents or discharges were generated during the

trial runs. Moreover, necessary applications for consent to operate were
submitted to the TNPCB authorities on 08.07.2024 and obtained the

necessary approval for running a Stentering Unit. Therefore, the allegations

For A. NITS
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13. The averments mentioned in para 5 of the main application are false,
denied and the Applicant is put to strict proof of the same. Although it is
admitted that the operations of Sri Varshini Knit Process were closed in

December 2023, the other averments mentioned in the application are denied.

14. The averment in para 6 is completely false and is denied. The Applicant
herein has approached this Hon’ble Tribunal with ulterior motives and
political agenda. There is no Air or Water pollution by releasing of harmful gas
and volatile components. The TNPCB has also conducted field inspections on

several dates in this regard and as a matter of fact the consent to operate is

granted in my favour to run the unit.

15. The averments stated in para 7 of :the Application are totally false and
denied and the Applicant is put to strict proof of the same. The fact is that the
Applicant had approached the 6t Respondent and demanded money in the
guise of a social activist; since the Applicant’s illegal demands were not
fulfilled, he started making false allegations and various false and frivolous
petitions before the authorities with bald allegations. -

16. The averments and allegations stated in para 8 are vehemently and
specifically denied and the Applicant is put to strict proof of the same. No
such complaints have been made by any General public residing near the unit
as the unit is running for almost 10 years period. The Applicant has miserably
failed to state as to what kind of research he has made to identify if there was
any pollution made. Also, the Applicant is duty-bound before this Hon’ble
Tribunal to inform his technical and other qualifications by which he claims
to have conducted research. Mere allegations of the Applicant cannot

constitute any offence.
17. It is pertinent to state that on 29.03.2024 (Annexure-7), the Applicant

herein was arrested along with three others for impersonating officers of the

Department of Water Resources. All four were involved in the act of

Fnr A.d. KNITS

Parin

(% scanned with OKEN Scanner



trespassing and tried to extort money from one Chellakannu, who is the
Manager of the in the 6t Respondent concern. An F.L.R. in Crime No. 204 of
2024 for the offences under section 170, 447, 506(1) of IPC was filed against
Sivasamy, Palaniappan, Muthuvel (applicant herein), Shanmugsundaram,
Senthilkumar (7t Respondent) and Jeganathan and a final report is also filed
by Police on 05.07.2024 before the Learned IV Judicial Magistrate, Tiruppur.

18. The aforesaid persons have threatened Chellakannu by stating that they
had received complaints that his factory discharges discharge from the factory

to the water bodies and in order to not take action they demanded bribe
money.

19. The allegations mentioned in para 9 of the main application are false,
denied and the Application is put to strict proof of the same. Although it is
admitted that the operations of Sri Varshini Knit Process were closed in

December 2023, the other averments mentioned in the application are denied.

20. The allegations mentioned in para 10 and 11 of the main application are

false, denied and the Applicant is put to strict proof of the same. No such
complaint has been made by the general public to the local police station,

Pollution Control Board, Corporation office or any other authorities till date.
Even before obtaining the consent to operate, only trial runs for the machinery
were conducted a couple of times during the day time. The entire allegation
is with an ill motive by the Applicant and the same is strongly denied.

21. It is true that Sri Varshini Knit Process was closed in December 2023;
However, the 5t Respondent was ready to rent the unit to a different party
and was in search of an appropriate party. While so, the 6th Respondent here
1Le. AJ Knits was interested in occupying and running the unit. However,
setting up any unit would take a period of roughly 6 to 8 months; the 6t
Respondent was in the process of making trial runs to assess the quality of
the machinery as well as to assess the projected outcome. Pulsing the

situation, the Applicant herein tried to make illegal gratification by

For A J.KNITS
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impersonating Government authorities, for which criminal action was

initiated. In order to wreak vengeance for the same, the Applicant has filed
the above application and it is prayed that this Hon’ble Tribunal to dismiss
this OA with exemplary costs.

22. That the averment in paras 12 to 13 is completely false, denied and the
Applicant is put to strict proof of the same. On the contrary, the Applicant
herein as stated above in para 13, tried to extort money from me and said if
the demand was not addressed, he would file complaints to the authorities

stating that he would allege that the unit is polluting the environment.

_23. After the trial runs and assessing the unit, the 6t Respondent decided to
move forward with the unit and entered into a rental agreement with the 5%
Respondent only on 01.07.2024 for the purpose of running a Stentering Unit.
Immediately, the 6% Respondent applied to the TNPCB authorities for
approval for running the Stentering unit on 08.07.2024 as stated supra and
obtained CTO to run the unit. It is necessary to state that the 6t Respondent
is not illegally operating the unit. Since the unit has obtained consent to
operate it shall ensure to run the unit under the “Orange” category as per the
categories of industries identified by the Minisﬁy of Environment and Forest,
Government of India and the same is a 0% discharge unit; as such there is
absolutely no chance that water effluents being mixed in the nearby water

stream.

24. That the averment in paras 14 is completely false and denied. It is
pertinent to state that even before obtaining the consent to operate the 6t
Respondent has not commenced with the operations of the processing unit

apart from setting up machinery and conducting a few trials.

25. That the averment in para 15 is a matter of record, but the Applicant is

put to strict proof of the same.

For A.J.KNITS
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26. The allegations mentioned in para 16 to 19 of the main application are
false, denied and the Application is put to strict proof of the same. In view of
the repeated pestering of the Applicant through bald RTI application and the
District Environmental Engineer, Tiruppur visited the premises on
28.02.2024 and conducted a field inspection and sought an explanation from
the 6th Respondent. Further, the Applicant pressurized the Authorities and
strong-armed them to issue a Show Cause Notice on 04.03.2024. Hence,

immediately on 13.03.2024 the 6th Respondent also gave its reply explanation
(Annexure -8) to the SCN dated 04.03.2024.

27. The allegations mentioned in para 20 to 21 of the main application are
false, denied and the Application is put to strict proof of the same. It is true
and admitted by the 6% Respondent that necessary approval applications
have been submitted before the concerned authorities in order to commence
operation and it is completely false to state that the operation has already
commenced. The operation has only commenced after obtaining the
necessary approvals from the concerned department.

28. The allegations mentioned in para 22 to 23 of the main application are
fa.lée, denied and the Application is put to strict proof of the same. In view of
the political and other pressure asserted by the Applicant on the Authorities,
the Authorities were forced to conduct another field inspection in April, 2024
and the 6% Respondent was once again advised by the Authorities that
operation has to commence only after obtaining approvals for which the 6t
Respondent consented and informed the inspecting authorities that earlier
approval was valid till 28.06.2024. No such toxic sludge, solvents or by-
products are released into the water bodies near the Unit and the Applicant
is put to strict proof of the same and the machineries are not operated at the
night as alleged by the Applicant.

29. The allegations mentioned in para 24 of the main application are false,
denied and the Application is put to strict proof of the same. The Applicant

was never a social activist but he is only a predator feeding on upcoming
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business people on the disguise of a social activist by impersonating
Government Officials. It reliably came to the knowledge of the 6th Respondent
that the Applicant has been threatening similar business people and has been
obtaining illegal graﬁﬁcations; the Applicant is a habitual offender. The
Applicant is trying to spin a different story regarding the registration of FIR
against him. The actual truth is on 29.03.2024 (Annexure -9), the Applicant
herein was arrested along with three others for impersonating officers of the
Department of Water Resource. All four were involved in the act of trespassing
and tried to extort money from one Chellakannu, who is the Manager of the
in the 6% Respondent concern. An F.LR. in Crime No. 204/2024 for the
offences under section 170, 447, 506(1) of IPC was filed against Sivasamy,
Palaniappam, Muthuvel (Applicant herein), Shanmugsundaram,
Senthilkumar (7t Respondent) and Jeganathan and final report is also filed
by Police on 05.07.2024 before the Learned IV Judicial Magistrate, Tiruppur.
- The Applicant, in the pretext of being a Social worker, has the habit of
extorting money from the factory owners by alleging that discharge from the

factories are polluting the water bodies and air. On 29.03.2024, the Applicant
was caught red handed while committing the offence.

30. In fact, the 7t Respondent has given a confession statement (Annexure-
10), accepting that they have impersonated Government authorities and
entered into the 6t Respondent’s premises. It is pertinent to point out here
that the 5t Respondent/Landlord had certain commercial disputes with this
erstwhile partner and the 7t Respondent herein. The 7t Respondent, with
an ulterior motive has conspired with the Applicant herein and has
orchestrated this entire drama in order to make the 5t Respondent financially
burdened. The 6t Respondent is merely used as a tool in these litigations
between the 5th Respondent and the 7% Respondent and the Applicant herein
is trying to make money out of this situation.

31. The allegations mentioned in para 25 and 26 of the main application are
false, denied and the Application is put to strict proof of the same. The entire

For A.J. KN ITS
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averments are colorful imagination of the Applicant and are made up

statement for the purpose of this Application.

31. The allegations mentioned in para 27 of the main application are false,
denied and the Application is put to strict proof of the same. It is true that a
Show Cause notice was issued to the 6t Respondent on 04.03.2024 but it is
mandatory to point out that the Applicant pressurized the Authorities and
strong-armed them to issue a Show Cause Notice on 04.03.2024. Hence,
immediately on 13.03.2024 the 6t Respondent also gave its written
undertaking that any operation will be commenced only after obtaining

appropriate approval. Since there was no offence made out, the Authorities

were not inclined to initiate stringent action.

32. The allegations mentioned in para 28 of the main application are false,
denied and the Application is put to strict proof of the same. It is necessary
to state that the 5t Respondent in the present Application is not in any way
connected to the 6th Respondent factory, except for being the owner of the
rented premise to run a Stentering unit. The other allegations are repeatedly

false and the Applicant is duty-bound to prove the same before this Hon’ble
Tribunal.

33. The contents of in grounds are totally wrong, false and hence denied. It is
pertinent to state that I have not committed any violation of the guidelines of
the TNPCB. Initially, the above-mentioned stentering unit was operated on
the basis of trial in order to examine the working condition of the said
machines as stated supra. 1 further state that 1 applied for necessary
approvals to run the unit and the same was granted in my favour. Therefore
I am running the above mentioned stentering unit as per the specified
conditions made by the 1st Respondent herein and abiding the same. It is
clear that neither the Application nor the reliefs sought by the Applicant, are

maintainable and are a clear case of abuse of process of Court.

For A.J.KNITS
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[t is therefore prayed that this

above application with exemp)

Solemnly affirmed in Chennal '

On this the thcti‘ay of october, 2024 '

Signed his name in my présence |

Before me,

) %\g .
/‘/\"‘”cjw"(’w

- Advocate, Chennal
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AGREEMENT FOR RENT T e

: 17
THIS AGREEMENT FOR RENT is made and executed at Tiruppur on this the 37

of July in the. English Year Two Thousand and Twenty Four (2024).BETWEEN
Mr.E.VENKATACHALAM (AADHAR NO.7426 6501 7854) (phone n0.99651 94858), Son of
Late.Eswaramoorthy Gounder, residing at 2/210.A.Amman Kovil Street, Veerapandi, Tiruppur-
641 605, Tiruppur District, hereinafter referred to as “the LESSOR-1” and Mrs.M.KIRTHIK
PRABHA (AADHAR NO.4680 6527 9754) (Phone No. 99651 94859), Wife of
Mr.E.Venkatachalam, residing at 2/210.A.Amman Kovil Street, Veerapandi, Tiruppur 641 605,
Tiruppur District, hereinafter referred to as "the LESSOR-2" (which expression shall unless it be
repugnant to the context or meaning thereof shall mean and include their legal heirs,
représentatives, assigns, successors and assigns) of the ONE PART;

"AND

M/S A.JLKNITS a company, represented by its partner Mr.P.ARUNACHALAM (AADHAR
No.2041 2096 9814) (phone no.95009 95282) Son of Palaniyandi, residing at 43. Kamatchi
Naga.r 2nd Street, Maniyaranpalayam Road Rakklyapalayam vau Tiruppur 641 606
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Whereas the propertics dn::cnhf:d herein below in (he schedule
Lessors absolutely and they are in possession thereof and (he T,
power to rent out the same and hereinaller ealled "Scheduled p

belongs (o (he
s have got the
foperty",
WHEREASthe Lessors is (ully seized and possessed of or of
sufficiently entitled to ALL THAT picce and parcel of lang
Acres along with structure admeasuring 16,000 Sq. Fi, super buil(

M =Up areq . ing
thereon lying and situate at S.F.NO.S36/1B1 AND S36/182, ]r; N:)d ;:2;;,'“1&
NALEYTHU THOTTAM, VEERAPANDI VILLAGE, T".{l;pp;”{‘
DISTRICT-641 605.

herwise well and
ﬂdmuusuring L2

IT IS AGREED BETWEEN THE PARTIES THAT:

l. This deed of Lease agreement shall be deemed to have come into force from
01.07.2024 which also the date of commencement of the usage of the building
covered by the deed by the Lessee firm.

2. The term of lease is 2 Years from 01.07.2024 to 30.06.2026, suhjelct to extension
on mutual consent of both the Lessors and Lessee.

3. The Lessee has paid Rs.5,00,000 (Rupees Five Lakh only) to the Lessors
towards advance. This amount shall be repaid in full by the Lessors to the Lessee
at the time of vacation of the building by the Lessee.

4. The rent payable to the Lessors shall be Rs.50,000/- p.m. (Rupees Fifty
Thousand Only). The tenancy month being English calendar month.

5. During the said term to keep all the said premises in good and tenantable

condition by the Lessee.

6. The Lessors have to pay the property tax, whereas taxes, charges pertaining the
Lessee's business has to be borne by the Lessee.

7. The Electricity charges pertaining to the Lessee's business has to be bome by the
Lessee.

8. Lessee has taken premises to run Washing and Stendering Unit, the factory must
have the proper approvals from TNPCB for running the business and for their
waste disposals. In case any issues arises due to their maintenance, carelessness or
mistake, the Lessee takes the whole responsibility to solve it and the Lessors arc

not binded to the issues. ﬂb\/

Yo MBI e
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MIL NADU FOLLUTION CONTROL BOARD

Application for consent under sectiy 3y of the Alr (P
Alv

(See rule 7 of Tamil Naqy

FORM-

(To be submitted Iy Duplicate)

. [a] Full Name of the applicant
(Occupier of the uniy)
[b] Designation
[c] Office address with

(d] Factory address with

] Phone no. with STD code
f] Fax no. with STD code
[g] Email Id

[h] Website address

(1] Mobile No.

Full Name of the Unit

[ o]

3. Location of the unit

pin code

pin code

revention and C
mended (Central Act 14 of 1981)

Adr (Prevention and Control of Pollution) Rules, 1983)

ontrol of Pallution) Act 1981, as

P ARUNACHALAM

The Partner

2/592 A, Nalayutha Thottam,
Palavanjipalayam ring road,
Veerapandi, Tirupur.,641605

2/592 A, Nalayutha Thottam,
Palavanjipalayam ring road,
Veerapandi, Tirupur.,641605

ocmmsindustry@gmail.com

95009955282
AJ KNITS

a] Survey No/TS No ;- 536/1B1, 536/1B2

b] Village/Town VEERAPANDI

c] Taluk TIRUPPUR SOUTH

d] District Tiruppur
4. Local body Name & Type TIRUPPUR Corporation
5. Land Status Leased

Rent per Year(in Lakhs) 120.00

Extent of land (in Hectares)

[a] Total 0.4898

b] Build up area : 02213

¢] Solid waste Storage/Disposal area +0.0024

'd] Green Belt/Irrigation area :0.0979

e] Vacant area {a-(b+c+d)} 0.1682

6. Details of raw materials used
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\$ W Name of the raw material Q""“"’}’ Unii Principal
WE i _};EFIE m'—'“_;é“ﬁnﬁ,,___ Use
1. Hoslery etz . T/
T..mmmnchﬂdmynd hosiory ‘1-‘55‘_""“““ T!ﬂ
' fabric
-——3——-" Washed/Bleached/dyed hosiery 130 =
" |fabric |
iy Acetic acid 0;{]_5__2____5 M
5. | Silicate 0390 | 1m
6. Softner U'M.___ /M
7. Details of fuel used
SL.No. |Name of fuel E;}ims of ?“l}f"‘;:jm Calorific [ Ash Sulphur
. Value Content |Content
/7 Fire wood Boller 1.0
1.5 Tihr
2. Fire wood Thermic| 1.50
Fluid
Heater-
15 lakh
K.Cal/hr
3. Diesel D.G.Set| 0.025
360
KVA

8. Details of products manufactured

SL.No. |Name of the product Q_gantity; Unit End Use
| Products
1. Washing of hosiery fabric 78 TM N
— |(Using Soft flow machines)
2. Stentering of 130 TIM

Washed/Bleached/dved hosie
fabric (Using stenter%:'ng e
machines)

3. Cnmpacting of
30 T/IM
WashediBIeachedJ’dyed hosiery 1

fabric (Using Com '
machines) i PHCI

By Products
Intermediate Products

0. Manufacturing Process

ThE unit iS engapged i . : F . A
following stﬂgﬁs_g din Washing, stentering and compacting of hosiery fabric consists of

Hosiery fabric- Washing- Chamber stentering. Compacting- Folding-Packing- dispatch,

10. No. of Employees worki
(including contract wurligfsgiﬂr day 10

I1. Date of commissioning 25/04/2024

12. (a)Details of Point source €mission With
. i
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SL.No. |Stack  [Souree {‘.'unn-n]‘l‘np Helght [Materl Fxit Iox1t Max
No l dimens {above [ nl of (sny (;a8 Discha
Mensu [lon Gl. Constr | Veloclt | Temp | rge
ceasnm——— LTS L] S, S—
1. |01 Dust | 0.45 | 21 MS
BOILE |collect
R1.5 |ors
T/Hr  |with
comm
on
stack
2. |01 Dust | 0.45 | 21 MS
Therm |collect
IC ors
Fluid |[with
Heater |comm
-15 on
lakh  |stack
K.Cal/
hr |
3. 02 Stack | 0.75 | 240 | MS
Stente
ring
Machi
ne
4. 03 Stack | 0.75 | 240 | MS
Stente
ring
machi
1. ne | e
o 04 010 . [ 30 MS
D.G.S [Acoust
ET iC
380 enclos
KVA |ures
with
B stack _ _

12. (b)Details of Fugitive or Noise emission

SL.No. Source of Type of Pollution Capacity in HP
Fugitive or emission Control
Noise emission Measures
1. D.G.Set 380 | Noise Acoustic
KVA Enclosures |

13, Total Gross Fixed Assets (GFA) Rs.in  :  204.5
Lakhs)

14, Cost of Air Pollution Control Measures ;7
(Rs. in Lakhs)

15. Details of habitation: (All the habitatiop
located within 1KM radius of the unit)

s

—
g

SL.No. Name of habitation  Ipjcance in Kms |Population
1. Veerapandi

O |9 10000
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BE

L] L] i | ~l|. ivﬂ [ll.uﬂ“
cance of the sensil ;
and distanet doiriy il
ws:;:‘::t‘t‘ﬂ ol :\r*.:lu:nlﬂ!t"—“l importanee,

Ntional Park, Wild Life ‘:?lh;}}\{t!k

Sanetuary, Marine Nm‘u:r:! ! l*nrz:qtq

Mangrove Forests, Ilcs‘u ¢ withi[; &

Marsh Lands 1 any locate

KM radiug of the unit

thin 1 Kmfrom ' Nq

< the unit is located Wi
s the unit s estuaries, back

marine constal arca (sca,

waters) |
If yes please mention the distance from
the unit (In Meter)
20. Name and address of all
Dircctors/Partners
SL.No. Name of Partner DESig_l_lﬂiun po—
" P ARUNACHALAM The Partner No:43, Kamatchi
Nagar, 2nd
Street,
Maniyaranpalaya
m Road,
Vijayapuram Po,
' Tiruppur-641606.
2. A JAYALALITHA The Partner No:43, Kamatchi
Nagar, 2nd
atreet,
aniyaranpalaya
m Road,
Vijayapuram Po,
Tiruppur-641606.

List of Documents as per rule:-

I. Copy of sale Deed /Lease Deed or any other relevant documents as proof to ensure
possession of the site/factory for which application is made by the applicant.  (Attached)

2, Copy of sale Deed /Lease Deed or any other relevant documents as proof to ensure

possession of the site/factory for whi Sheelc o - by
(Attached) ry for which application is made by the applicant Page No:5-8

3. Copy of sale Deed /Lease D '
; * eed or an t documents as proof to ensure
possession of the site/fac Jiother rolovan ;s

(Attached) tory for which application is made by the applicant Page No:9-12

4. Copy of sale Deed /L
possession of the site/fa case Deed or any other relevant documents as proof to ensure

(Attached) ctory for which application is made by the applicant Page No:13-15

5. Copy of sale Deed /L
possession of the site/fa case Deed or any other relevant documents as proof to ensure

(Attached) ctory for which application is made by the applicant Page No:16-18

6. Audited Balance sheets indjcat; '

: : : ing the exicf: d Assets of the industry alone for
tEl'ZlE' periods ending Previous financial YEM:’ELE:)“E g’msscfift?ﬁcate with break up detatls for the
C:}-:llstmg Gross fixed Assets for the periods end; uditor | s financial Years duly certified by a

artered Accountant in the prescribed form Ing _Prevlﬂl ce sheet is compulsory for all large
and medium scale Industries (Attache d) at, Audited balan
7. Copy of Memorandum of Art; : . ist
deed in casc of partnership cnmr;l:éis In case of pyp|jc/Private SECtOS OF reg

(Aﬂached}
8. Layout plan showing the locat: '
atio -
generator etc, effluent treatment ;:rlarfig1 Eit‘{'armus meﬂnfﬂuﬂlﬁf
storage yard.  (Attached) » 7 et location, NO

9. Topo sketch showing the distan

e T U T IR R

ered partnership

ments, utilities like boiler,
dous and hazardous waste

e ed residential areas,
ce of : L U st
2% of water bogies, roads, eiStEERC -

o I _ odes m=

EG LT e e—" - =,

- -...umﬁlun WIth
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13. Copy of sale Deed /Lease Deed or nny ofher relevant documents as proof to ensure
possession of the site/factory for which application is made by the applicant (Document -2 )
I‘HR‘»‘ Nl‘: 1-: (f\llﬂﬂhﬂtl)

14. Copy of sale Deed /Lease Deed or any other relevant documenls as proof to ensure
possession of the site/factory for which application is made by the applicant (Document -2 )
Page No: 3-5  (Attached)

15. Copy nl:snlc peud /Lease Deed or any other relevant documents as proof to ensure
possession of the site/factory for which application is made by the applicant (Document -2 )
Page No: 6-8  (Attached)

16. Copy of sale Deed /Lease Deed or any other relevant documents as proof to ensure
possession of the site/factory for which application is made by the applicant (Document -2 )
Page No: 9-13  (Attached)

17. Copy of lease deed Page No:1  (Attached)

18. Copy of lease deed Page No:2-3  (Attached)
19. Details of Water Balance and wastewater balance for process.  (Attached)

20. Photographs showing Effluent Treatment plant system (ETP) and Ultra Filtration
system(UF) Page No:1-3 (Attached)

21. Photographs showing Effluent Treatment plant system (ETP) and Ultra Filtration
system(UF) Page No:4-6 (Attached)

22. Photographs ShDWing Effluent Treatment plant system (ETFP) and Ultra Filtration
system(UF) Page No:7-9 (Attached)

23. Shedule of property  (Attached)

24. A covering requisition letter stating the status of the industry and activities clearly.
(Attached)

25. Details of Ultra Filtration system  (Attached)
26. Details of Material balance for each products and process.  (Attached)

27. Detailed manufacturing process for each product along with detailed process flow chart.
(Attached)

28. Details of machines, trade effluent generation, ETP adequacy report (Annexure-I)
(Attached)

29. Land use classification certificate as obtained from CMDA / DTCP/LPA. (Attached)
Declaration

1. I certify that all the information / data supplied are true and I have not suppressed
any relevant information. I am aware that furnishing incorrect information /
suppression of relevant information attracts the penal action under Chapter VI of the
Air (Prevention & Control Of Pollution) Act, 1981 as amended.

2. I hereby undertake to make a fresh application for consent in case of change in
either of a product/point of discharge or in quantity of emission or of its quality.

3. I hereby undertake to abide by the directions/instructions issued by the Board from
time to time.

4. 1 hereby undertake to apply for consent to ﬂperaté!renewal of consent along with the
required details 30 days prior to the expiry of consent order.

Signature of the Applicant
Name and Designation

Place :
Date :
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FORM-II

TAMIL NADU POLLUTION CONTROL BOARD

22

Application for consent under section 25/26 of the Water (Prevention and Control of Pollution) Act 1974,

as amended (Central Act 6 of 1974)

(See rule 26 of Tamil Nadu Water (Prevention and Control of Pollution) Rules, 1983)

1. [a] Full Name of the applicant

(To be submitted in Duplicate)

P ARUNACHALAM

(Occupier of the unit)
[b] Designation
[c] Office address with pin code

[d] Factory address with pin code

(e] Phone no. with STD code
[f] Fax no. with STD code
[g] Email Id

[h] Website address

[1]] Mobile No.

2. Full Name of the Unit

. Location of the unit

The Partner

2/592 A, Nalayutha Thottam,
Palavanjipalayam ring road,
Veerapandi, Tirupur.,641605

2/592 A, Nalayutha Thottam,
Palavanjipalayam ring road,
Veerapandi, Tirupur.,641605

=

ocmmsindustry@gmail.com

9500995282
AJ KNITS

[a] Survey No/TS No 536/1B1, 536/1B2
[b] Village/Town VEERAPANDI
[c] Taluk TIRUPPUR SOUTH
[d] District Tiruppur
4. Local body Name & Type TIRUPPUR Corporation
.- Land Status Leased
Rent per Year(in Lakhs) 120.00
Extent of land (in Hectares)
[a] Total 0.4898
[b] Build up area 0.2213
[c] Solid waste Storage/Disposal area 0.0024
'd] Green Belt/Irrigation area 0.0979
e] Vacant area {a-(b+c+d)} 0.1682
6. Details of raw materials used
SL.No. [Name of the raw material Quantity |Unit Principal
T C e M Use
2 fgaéarischedeleached!dyad hGSiary 130 /M
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Details ol el used

SL.No. Name of fucl ::::Ills of :)I!I:!;lliityh (Hﬂlmlmﬂc_;i] h‘inl;l
h n ! . mur
- " BD“EF“‘*TU‘-‘-—H-.MLLCHHIEHI Content
. Fire wo 1.5 T/hr -
ire wood Thermic| 1.50 |
- B Fire w Fluid
Heater-
15 lakh
K.Call/hr
3. Diesel D.G.Set| 0.025 |
360
KVA
8. Details of products manufacured
SL.No. |[Name of the product Q_uﬂntjl Unit End Use
Products
T Washing of hosiery fabric 78 T/M
(Using Soft flow machines)
2, Stentering of 130 T/M

Washed/Bleached/dyed hosiery
fabric (Using stentering
machines)

3. Compacting of 130 /M

Washed/Bleached/dyed hosiery
fabric (Using Compacting
machines)

By Products

Intermediate Products

9. Manufacturing Process

The unit is engaged in washing,
following stages.

Hosiery fabric- Washing- Chamber stentering- Compacting- Folding-Packing- dispatch.
10. [a] Water Source Details :

stentering and compacting of hosiery fabric consists of

SL. No. |Source Type. S“““E}ame uantity
1 Out Source NTADCL 2.6
2 ﬂien{:yé:'ll?g WBtEI' RECYG]Ed Water (ETP 56.4
UF treated water &
oiler condensate)

[b] Water Consumption Details

o7 ANl 'l:" nnnnnn L PO " — : Fa 7d B AN
. . e e =
1. | WC-I: Cooling & Bojler feeq B0
_ 2. | WC-II: Domestic > [ 1.0
——-—__-_-__ -
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Total Sewa

1e Generation Quantity :0.75 KLD

S.No.

Source

1.

Tollet Flusihng & Bathing

Quantity(KL.D)

0.75

b). Trade Effluent Generation Details

Total Trade_cffluent Generation Quantity : 50,00 KLD

S.No.

Source

Quantity(KLD)

1.

Washing and Stentering section

50.0

12. Details of Sewage/effluent treatment
plant

a). Sewage Treatment Plant Details

Treatment status: Septic Tank and SP/DT

b). Trade Effluent Treatment Plant Details

Treatment status: Individual ETP

SL. No. Eal_ne of the Treatment |No. of Units Dimensions in metres
nit
1 Septic Tank L =& 3.05 x 3.36 x 2.52
2. Dispersion Trench | 01 1.86 x 1.52 x 3.05

SL. No. Ea{ne of the Treatment |No. of Units Dimensions in metres
nit

. Coliection Tank 01 6.25 dia x 3.10 ht

2 Aeration Tank 01 5 7.75x4.70 x 2.75

3. Settling Tank 01 |1 3.95 mdia x 3.35 ht

4, Sludge drying beds | 03 5.90 x 2.40 x 0.90

D. Sludge drying beds | 02 2.0 x2.0 x 0.90

6. Multi grade Filter 2 J— 0.5 dia x 1.5 ht

7. Activated Carbon 01 0.5 dia x :1_5 ht
Filter A " 3

8. Treated water 01 275%x2.0 - :
Tank/MGF & ACF S
Feed tank =

Q. Ultra Filtration Feed | 01 5 KLD (HDPE)
Tank

10. Ultra Filtration 01 3000 lit’h

e System(UF) Nt

11. UF Treated Water 01 '3.30 x3.30 x 3.0

Tank ok
13. Detalils

of sewage/trade effluent
1 o

___a). Sewage Disposal Details

e

!
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S.No. Description of Outlet Uantity(KLp
50.0 Disposay ~  —— -
——'——.________‘_-_

[4. [a] Details of Non Hazardous Solid

Wastes
SL.No..[Nature of Soli Quantity Unirﬁhﬁmr‘\\
disposa] i:;fja "
€armarked
for
Storage/djs
1 ' - posal(in
. Boiler ash 10 Kg/day Sold as e ]
i . man
2, Bio sludge 12.5 Kg/day S::JrlduIrE 1
- as
. s Manure ]
]
14, [b] Details of Hazardous Waste
-
SL. |Nam
iy e of Process ;?{f::sﬂf Quantit |Waste Waste Waste | ]
S S |YT/Y  |Type Storage Disposal Sa;ﬁar
(Citeng ked for
oy N Storage/
- Disp_g_s_aL
15. Total Gross F;
ki ss Fixed Assets (GFA) (Rs. in : 2045
16. Cost of water Polluti
ution C
Measures (Rs. in LakhI;) el e
17. No. of Em '
\ Employees work;
-(mcludmg contract W;'rkgifer 8y ) 4= 1R
[8. Date of conunissiunjng
: 25/04/2024

19. Details of habjar:
Aabitation: —
st witkin K rg i

SL.No.  |Name of habitatioy Lo
1. VEErapeﬂ di Distance in Kms | Population
e, | 9 10000
20. [a] Name of
the nearby Ruadwayg . MDR-Palsvanchipalayam to
[b] Distance from the Site in Ky Palladam road
0.50

21, Details o ;
Iakesfrivet;;g;i;ll); $ﬁi like
I KM and riverg Within na 5
5KM 4 radiygo s
[al M:.'Iﬂ"!ﬂ nf f}‘-m Waita Q
[b] Distance (in meters) iy

22. [a] Land use classificatjop, of the gj; ies(GI)
eral In

Gen
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23 Name and distance of the sensitive arep
like places of Archeological importance,
National Park, Wild Life World
Sanctuary, Marine National Park,
Mangrove Forests, Reserved Forests,
Marsh Lands if any located within 10
KM radius of the unit

24, 1s the unit is located within 1 Km from . NO
marine coastal area (sea, estuaries, back
waters)
If yes please mention the distance from
the unit
25. Name and address of al]
Directors/Partners
SL.No. Name of Partner Designation Address
1. P ARUNACHALAM The Partner No:43, Kamatchi
Nagar, 2nd
Street,
Maniyaranpalaya
m Road,
Vijayapuram Po,
L - | Tiruppur-641606.
2. A JAYALALITHA The Partner No:43, Kamatchi
Nagar, 2nd
Street,
Maniyaranpalaya
m Road,
Vijayapuram Po,
Tiruppur-641606.

List of Documents as per rule:-

l. Copy of sale Deed /Lease Deed or any other relevant documents
) ) . : as proof t
possession of the site/factory for which application is made by the applicanls. (ﬁé?ﬁgg

2. Copy of sale Deed /Lease Deed or any other relevant documents as proof to ensure

l(:}if::ﬁ::ir; of the mtelffaclinr}f for which application is made by the applicant Page No:5-8

3. Copy of sale Deed /Lease Deed or any other
possession of the site/factory for which application
(Attached)

4. Copy of sale Deed /Lease Deed or any other relevant documents as proof to ensure

0 ion of the si hich Ication i i
Fﬁff:q:lf:&l; of the site/factory for which application is made by the applicant Page No:13-15

relevant documents as proof to ensure
1s made by the applicant Page No:9-12

5. Copy of sale Deed /Lease Deed or any other

’ ' : relevant documents as proof
ossession of the site/factory for which applicasian : .~ PEOOL 10 Sl
FAttached) e site ry PPIICH'EIUII Is made by the applicant Page No:16-18

and medium scale Industries  (Attached)

7. Copy of Memorandum of Articles in case q { T :
deed in case of partnership compeny. Anacﬁ’&l)bﬁlcff‘nvate sectors or registered partnership

B T avepsnt calmspmle massbon m dle o Vo mefl - L .
gencerator etc, effluent treatment prﬂﬂt, UUﬂEt SErm e m——— LTT S YL} L S 17 RO T
storage yard.  (Attached) jﬂcatlnn, non-hazardous”™ and hazardous waste

9. Topo in i of '
po sketch showing the distance 'W:'lter Euches, roads, existing/proposed residential areas,

e "

olb
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13, Copy of sale I‘Jm::ﬂ /Lease Ul‘ii‘id'”r My other reley

yossession of the site/factory for which PPplication s rmlt?ml s

age No: 1-2 (Attached) ¢ by the ap licant (1)
ﬂCllmun[ 3 )

14. Copy of sale Deed /Lease lh‘;:‘.:.c!lnr any other relevang ¢

possession of the Hllﬂff?ﬂl"i})f.‘r’ for which application is Made b;{:;mm[:m“ 4s proof t

Page No: 3-5  (Attachec ‘ 1¢ applic 0 ensy
ant (Docum iy
ent -2 )

1S. Copy of sale Deed /Lease Deed or any gther ref
possession of the site/factory for which application o nf:él“Ldﬂcumc
Page No: 6-8  (Attached) ¢ by the ap

16. Copy of sale Deed /Lease Deed or any other re
possession of the site/factory for which application is Iif;jln:jdncume
Fﬂgﬂ‘ No: 9-13 [:ﬁ..uﬂll:l'lﬂd) © Oy the ﬂpp“ﬂﬂﬂt (D

17. Copy of lease deed Page No:1  (Attached)
I8. Copy of lease deed Page No:2-3  (Attached)
19. Details of Water Balance and wastewater balance fi
Or process (Att
- ached)

20. Photographs showing Effluent Treatment p]
system(UF) Page No:1-3 (Attached) plant system (ETP) and Ultra Filtratj
10n

21. Photographs showing Effluent Treatm
:nt
system(UF) Page No:4-6  (Attached) ent plant system (ETP) and Ultrq

22. Photographs showing Effluent Trea
t
system(UF) Page No-7.9"  (Attnchor ment plant systep (ETP) and Ulgrq Filtratio
n

23. Shedule of property  (Attached)

24, A covering requisiti In
g requisition
(Attached) letter stati g the status of the indust and activiti [

ry 1ties ¢ early.

25. Details of Ultra Filtration system (Attached)
26. ' '
Details of Material balance for each products and process (Attach
’ ached)

27. Detailed man f: i
(Attachod) ulacturing process for each product along with detailed pro fl
cess flow

28. Details of mach;
(Attached) achines, trade effluent generation, ETP adequacy report (A
rt (Annex

Jf E

Declaration

EithEr of a product/pa; ﬂppllﬂ - .
oint - ation for consent in case of ch
p of discharge or of the quantity of discharge or its E:;:l%?it;f_

- I hereby undertake to abi

. de 280 ; e g
time to time, by the directions/instructions issued by the Board from

4. I hereb
€0y undertake tg 5 |
required details 3¢ daysp Egﬂi ”tL ”t?lléﬂent to operate/renewal of consent along with the
“Xpiry of consent order.
Signature of the Applicant
Name and Designation

Place :
Date :
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Category of the Industry : "’ I_ FE
%/ -
— D s,

CONSENT ORDER NO. 2405259343680 DATED: 14/08/2024.

PROCEEDINGS NO.F.4183TPN/OS/DEE/TNPCB/TPN/A/2024 DATED: 14/08/2024

SUB: Tamil Nadu Pollution Control Board -CONSENT TO OPERATE -DIRECT -M/s. AJ KNITS ,
S.F.No. 536/1B1, 536/1B2, VEERAPANDI village Tiruppur south Taluk and Tiruppur District -
Consent for DpElﬂtlDI’l of the plant and discharge of emissions under Section 21 of the Air

(Prevention and Control of Pollution) Act, 1981 as amended in 1987 (Central Act 14 of 1981)
—Issued- Reg. (Industry User ID- O24TPN59343401)

Ref: 1. Unit’s application for CTO through online resubmitted dated:09.08.2024.
| 2. IR.No : F.4183TPN/OS/AEE/TPN/2024 dated 14/08/2024.
3. Minutes of the 250th DLCCC meeting dated: 14.08.2024 vide Item No0.250-01.

CONSENT TO OPERATE is hereby granted under Section 21 of the Air (Prevention and Control of Pollution) Act, 1981 as
amended in 1987 (Central Act 14 of 1981) (hereinafter referred to as “The Act”) and the rules and orders made there under to

The Partner

M/s . AJ KNITS

S.F No. 536/1B1, 536/1B2
VEERAPANDI Village
Tiruppur south Taluk
Tiruppur District.

Authorizing the occupier to operate the industrial plart in the Air Pollution Control Area as notified by the Government and to

make discharge of emission from the stacks/chimneys.
This is subject to the provisions of the Act, the rules and the orders made there under and the terms and conditions incorporated

under the Special and General conditions stipulated in the Consent Order issued earlier and subject to the special conditions annexed.

This CONSENT is valid for the period ending March 31, 2026

Digitally sigred by M SENTHILEUMAR
| DN esiM, o=TAMIL HADU POLLLUTION CONTROL BOARD,

M I ou=CHENMAL
| L5 AZ0wSCHEE 19541 51 PRIAT 404914981960 M 11 T4 S T il sl
ﬂl'!-ll'lh.’lm'llpwlliﬁ ode=f0003 1, = wTamil Madu,

SENTHILKUMAR R T
District Environmental Engineer,
Tamil Nadu Pollution Control Board,

To
The Partner,
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1. The Commissioner TIRUPPUR-Corporation, Tiruppur south Taluk, Tiruppur Distric ;
. L1 o " .
: ntrol B :
. Copy submitted to the Member Sceretary, Tamil Nadu Pollution Co oard, Chenpaj for favour of kind

Nadu Pollution Control Board, TIRUPPUR NogTy for favour of kind
mn

g B

_The District Environmental Engineer, Tamil

. File

™

information.

information.
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SPECIAL CONDITIONS

l.  This consent to operate is valid for operating the facility for the manufacture of products (Col. 2) at the

rate (Col. 3) Il'lﬂlltiﬂlled below, Any change in the products and its quantity has to be brought to the
notice of the Board and fresh consent has to be obtained.

SI. Description Quantity Unit

No. N
Product Details

1. | Washing of hosiery fabric (Using Soft flow 78 T/M
machines) -

2. | Stentering of Washed/Bleached/dyed hosiery | 130 ™

| |fabric (Using stentering machines) e

3: Cnmpactipg of Washed/Bleached/dyed hosiery | 130 T/IM

fabric_(Using Compacting machines) Af

2. This consent to operate s valid for operating the facility with the below mentioned emission/noise
sources along with the control measures and/or stack. Any change in the emission source/control

measures/change in stack height has to be brought to the notice of the Board and fresh
consent/Amendment has to be obtained.

I Point source emission with stack P

Stack |Point Emission Source Air pollution Stack height |Gaseous Discharge
No. Control measures |from Ground |in Nm3/hr

il Level in m
01 BOILER 1.5 T /Hr Dust collectors 21
with common stack %!

01 Thermic Fluid Heater-15 Dust collectors 21
L lakh K.Cal/hr with common stack

02 Stentering Machine | Stack 2.40

03 | Stentering machine Stack P 2.40

04 D.G.SET 380 KVA Acoustic 3.0

enclosures with
. 8 stack -

I Fugitive/Noise emission :
SIL Fugitive or Noise Emission Type of emission Control
No. |sources _ . measures

1. | D.G.Set 380 KVA Noise Acoustic
— —1_ kEnelusures
3(a). The emission shall not contain cm}m“u—@ﬂ-t-ﬂ.il_l_gxcess of the tolerance limits as laid down hereunder :

Sl. | Parameter L e | Tolerance limits Stacks

Annexure ®nclosed if applicable. -

3.(b) The Ambient Airin (h® industrial plant gyeq shall not contain constituents in excess of the tolerance
limits prescribed below.

g e i gy e T R T T, T g = -
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__-—-_""-._-—-—_ 1 - 1
t Time Weighted Unit Tolerance Limits
" 1 :
i,l‘ PRl Average Industrial, Ecologically
No. Residential, Sensitive Area
Rural and other |(notified by
area Central Govt.)
: microgram/m3
1. [Sulphur Dioxide ?4!1;:%!:*5 microgram/m3 gg ég
(SO2) : ;
: e al microgram/m3 40 30
ol M houts microgram/m3 80 80
‘ icrogram/m3 60 60
3. Particulate Matter Annual mil
’ (Size Less than 24 hours microgram/m3 100 100
10 micro M) or
PM10 ' -
; i m/m3 40 40
4. |Particulate Matter | Annual microgra
(Size Less than |24 hours microgram/m3 60 60
2.5 micro M ) or
PM2.5 = =
5. |Ozone (03) 8 Hours microgram/m3 100 100
' 1 Hour microgram/m3 180 180
Sl. | Pollutant Time Weighted |[Unit Tolerance Limits
No. Average Industrial, Ecologically
Residential, Sensitive Area
Rural and other |(notified by
area Central Govt.)
6. |Lead (Pb) ?élﬂual microgram/m3 0.5 0.5
ours microgram/ma3 1.0 1.0
7. Carbon 8 Hours miligram/m3 02 02
Monoxide (CO) |1 Hour miligram/m3 04 04
8. Ammonia (NH3) mzal mj.gmgmm;m3 100 100
urs microgram/m3 400 400
?U Eenzen: (C6H6) | Annual microgram/m3 .2 S
: enzo(O) Pyrene | Annual |
(BaP) h Manogram/in3 . .
—Elaniculata phase
only
11. | Arsenic (As) Annual h i
, ——— na 6 06
12. [Nickel (Ni) Annual —Cgram/m3 ° - —
) Banogram/m3 20 20
3(c) The Ambient Noise Leve] in the ; : _
© Industria] pang area shall not exceed the limits prescribed below:
imits in L.eq.-d
Limi q.-dB(A) Day Time  Time
IndustrialArea "3 Nigh
\_ ?u i

4 Nt ' It
gclllllégem[ﬁg‘&if}ll:édf'dy‘ﬂnlégwlﬁwm‘!:I"Rﬁ:'flsrﬁﬁabﬁ]I " p f‘f"riPﬂﬂ"’ and continnanglv en ac tn
: “pie
5. T ooompor chall untchg gy S, e P
4 o .-qipment O Change thf Quantity or the rate of EHUE: nglg
o "aw materia] or manuiactur’

or replace or alter the
process resulting in

L
r
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10.

114

12,

13,

14,

15.

16.

L,

138.

GENERAL CONDITIONS

The occupier shall make an application along with the prescribed consent fee for grant of renewal of
consent at lcast {QO days before the date of cxpiry of this Consent Order along with all the required
particulars ensuring that there is no change in production quantity and emission.

T]ius Cunsenlt ts_ give11 by tllE*B{Jard in cnqsideratinn of the particulars given in the application. Any
change or alteration or deviation made in actual practice from the particulars furnished, in the

Eﬁll]igii;“ will also be ground for review/variation/revocation of the Consent Order under Section 21

The conditions imposed shall continue in force until revoked under Section 21 of the Act.

After the issue of this order, all the ‘Consent to O ’ ' ' '
i : perate’ orders issued previously under Air
(Prevention and Control of Pollution) Act, 1981 as amended stands defunct.

The occupier shall maintain ap Inspection Register in the factory so that the inspecting officer shall

record the details of the observations and instructions i ' . = ;
ns 1ssued
sillisienas to the unit at the time of inspection for

The occupier shall provide and maintain an alternate power supply along with separate energy meter

for the Air Pollution Control ‘ : -
_ measures sufficient to ensure continuous oneration ‘
control equipments to ensure compliance. P otslt pollution

The occupier shall provi iliti - ; _
o fas’?;rgrleai Sa nz} t E:l c;nde all facilities to the Board officials for collection of samples in and around

The applicant shall di : ok _
pmvigfd ot siﬂte. isplay thE flow diagram of the sources of emission and pollution control systems

The liquid effluent arising out of the operation of the air pollution control equipment shall also be

treated in a manner and to the satisfaction of standards ' ' :
~C : prescribed by the Board
provisions of Water (Prevention and Control of Pollution) Act, 1975{ s 3menlm-:leélr_1 accordance with the

The air pollution control equipments, location of in
made easily accessible at all time.

In case of any episodal discharge of emission, the indus
the emission within the limits prescribed by the Board.

If applicable, the occupier has to comply with the provisions of Public Liability Insurance Act. 1991 to

provide immediate relief in the event of any hazard to human be; At
properties while handling and storage of hazardous substun oo Ings, other living creatures/plants and

The issuance of this consent does not authorize or approve the construction of any physical structures

or facilities or the undertaking of any work iy :
i ke any natural watercourse or in Government Poromboke

spection chambers and sampling port holes shall be

try shall take immediate action to bring down

exclusive privileges, nor does it authorize any inj
any invasion of personal rights nor any Infringement of Central State laws or regulation

i ith kee :

;1?11; ;;i?éﬁﬂssﬂaiiﬁﬁhuxnﬂu tinpg tg}zt?;a;l el::-;t:m'nﬁd of any accident of unforeseen act or event of
’ . . : :

as a result of such discharge, Water or air ig Issions are being discharged into stream or well or air

g Ing polluted.
If due to any technological improveme
requires yar

n.tﬂ or o “ . « .
conditions refetred to-ghove it therwise the Board is of opinion that all or any of the

: 4Hon (including the change of any treat ther ;
whole or in part) the Board shall, after g{y; th : g ny treatment system, either in
any of such conditions and thereupon the o 5. 2¢ aPplicant an opportunity of being heard, vary all or
vaxﬁfi - applicant shall be bound to comply with the conditions as so

ic any change in the g
Eﬂﬁzégnﬁs:ihl;" ﬁl}‘; ﬁESh HPPHCﬂtimf E:gtel:li!un of the manilgemﬁnt, the occupier of the new
rpeter - Nevrr S el s wue X AT (Prevention and Control of Pollution
necessary amendment with renewal of COnsent };}f‘ i - Ao i mmnwm-—la‘?g-’ml gﬁlﬂﬁ
: r.
In case there is any change in the name of
ralatrnnt Anmsmants immadintalr and | o ,,E}f Company alone, the occupier shail inform the same with

Nanaconyr nmandmanto far tha rhanmca ~F mAara 'F‘.I'l"lh'h f'll"\-a.

ury to private property or Government property or

R A wfkaAd &
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. condition in any of the plnnlfllnf the IHE:F;(? ;*:’lhfsﬂlh 1s likely to result in increased emissions

B, AP lation of the standards mentl Mt .N0.3 shall be reported to the Member
Snd teswl 15 }Téhicf Elwirmlmentnl Engincer-Monitoring and the concerned District/Assistant
SECTOLRL) ! Jm[nEnuinCﬂl' of the Board by e-mail immediately an( subsequently by Post with full
Environmenta g dition.

jetails of such upset conl — : - -
i ier shall always comply and carryout thlE' order/directions issued by the Board in this
9, The occup time without any negligence. The occupier shall be liable for action as

3 ime (o
rder and from time ; .
gf?l;gg'ii{s?inns of the Act in case of non compliance ofany order/directions issued.

Special Additional Conditions: . -

The unit shall obtain No Objection Certificate (NOC) from the Tamil Nadu Bio Diversity Board

/National Bio Diversity Authority if the unit 18 using any Biological resources or knowledge
the provisions of Biological Diversity Act 2002.

associated thereto as per e
The industries shall take all efforts to use and popularize “Mission LiFE” logo and mascot which is
available in TNPCB & MoEFCC website. They shall also request their employees to adopt “Mission
LiFE” action points and document the same and furnish half yearly report to Board.

Additional Conditions: |
1. This consent order is issued to the unit subject to the outcome of the civil suit (0.S5.127/2023)

pending before the Principal District Munsif Court and case (O.A. No.187 of 2024) pending before the

Hon’ble NGT.The consent issued to the unit may be revoked subject to the outcome of Civil Suit

No.0.S.127/2023 pending before the Hon’ble District Munsif Court, Tirupur.

2. The issue of this consent shall not be construed as the order for restoration of power supply to the

unit. The unit shall obtain separate order for restoration of power supply from the TNPC Board. The

unit shall commence the production only after obtaining necessary orders from the TNPC Board.

3. The unit shall operate and maintain the Air Pollution Control measures efficiently and continuously

so as to achieve the Ambient Air Quality/Emission standards prescribed by the Board.

4. The unit shall adhere to the National Ambient Air Quality/Ambient Noise Level standards

prescribed by the Board.

5. The unit shall not let out any process emission from its manufacturing process.

6. The unit shall continue to develop green belt in and around the unit premises.

g. %E 3211: sﬁahl not mcr;ase the production capacity without obtaining prior consent from the Board.

ot zh:ll ;:nsiull*? that the operation of the unit does not attract any complaint from the public.

E e ot falg? a Iﬁﬂl_flié panel of restriction of Hazardous Substance (RoHS) standards for lighting

nremises, ory building to the maximum extent possible and street lighting within the factory

10. The unit shall not " : '

spreading on dining tagiseﬂetﬂ?ep?:;izhr?gaww Plastics” spch plastic shecs usedbifnr fm}td wrapglu;fé_z,

and packets, plastic straw plaétic ca l]b e ,'—plastlc e s T pDuGlO |

(Ms) No. 84, Eﬂ\firnnme}lt % Fnreny d : : -of thickness etc., as per G.O.
st Dep (EC.2) Notification,

dated: 25.06. :
5.06.2018. Instead the unit shal] €NCourage e of eco-friendly alternatives such as banana

leaf, areca nut pal :
m pl -
palm plate, stainless, glass, Porcelain plates/cups, cloth bag jute bag etc.
M B S pomon coum oo
:;ﬂ:iﬂc:mﬂﬂIH?IHHWHm;ﬁ:ﬁNMH\W

a7 e 6 31B36FE06S41DIATEEDSEEESEAFALIIC

. serlalN ML
SENTHILKUMAR g
i al Enginecr,
istri m'1rumncnhl
TnI:I:si:rlch:dE Pollution Control Board,

T[RUPPUR NORTH
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19, The occupier shall display this consent order granted to him in a prominent place for perusal of the
inspecting Officers of this Board.

Digitally signed by M SENTHILKLIMAR
| DM cmiN, o=TAMI NADU POLLUTION CONTROL BOAFD,
| ay=CHEMMA]

1.5.4 20=5cI5601 1954151 7030740041 4 P52 9602 e 27475 T 3
Eafnaf0d791b 1 blcen 19, pottaiCode=E0003T, st=Tamil Fladuy,

S E NTH I L K U M A R yerlalMumbere37118050CA Y1 BI4FA06541 DISTEEDSEEE FEAF
A091CFDODBOIBMSRAFOFSSISEED, cn=M SENTHILKUMASR
7 Date: 2074 0,14 20:55.45 <0530
District Environmental Engineer,
Tamil Nadu Pollution Control Board,

TIRUPPUR NORTH
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Category of the Industry :

[ - - s
S~ LiFE

ORANG k\/ Lifestyle for

E Environment

CONSENT ORDER NO. 2405159343680 DATED: 14/08/2024.

PROCEEDINGS NO.F.4183TPN/OS/DEE/TNPCB/TPN/W/2024 DATED: 14/08/2024

SUB: Tamil Nadu Pollution Contro! Board —-CONSENT TO OPERATE — DIRECT -M/s. AJ KNITS ,

S.F.No. 536/1B1, 536/1B2, VEERAPANDI village Tiruppur south Taluk and Tiruppur District -
Consent for the operation of the plant and discharge of sewage and/or trade effluent under Section
25 of the Water (Prevention and Control of Pollution) Act, 1974 as amended in 1988 (Central Act 6

of 1974) — Issued- Reg. (Industry User ID- O24TPN59343401)

Ref: 1. Unit’s application for CTO through online resubmitted dated:09.08.2024.
2. IR.No : F.4183TPN/OS/AEE/TPN/2024 dated 14/08/2024.
3 Minutes of the 250th DLCCC meeting dated: 14.08.2024 vide Item No.250-01.

CONSENT TO OPERATE is hereby granted under Section 25 of the Water (Prevention and Control of Pollution) Act, 1974 as
amended in 1988 (Central Act, 6 of 1974) (hereinafter referred to as “The Act”) and the rules and orders made there under to

The Partner

M/s . AJ KNITS

S.F No. 536/1B1, 536/1B2
VEERAPANDI Village
Tiruppur south Taluk
Tiruppur District.

Authorising the occupier to make discharge of sewage and /or trade effluent.

This is subject to the provisions of the Act, the rules and the orders made there under and the terms and conditions incorporated

under the Special and General conditions stipulated in the Consent Order issued earlier and subject to the special conditions annexed.

This CONSENT is valid for the period ending March 31, 2026
" Digitally signed by M SENTHILKUMAR
k. DML c=IN, ouTAMIL NADU POLLUTION CONTROL BOARD,

M ousCHENMNAL
/), 25 4 20a5¢(6611395415178a4 7496491 49629603 1227435 7dl6a
7 " joalod791b1b3ceel 9, postalCode=s0001 L. st=Tami Nadu

-:eﬂlmumher-i?lllﬂmﬂII!!F&HS#‘ID]E‘?EEDSEEHE 4FA
S E NTH ' L K U M A R 091 CFDODBO2B4SBAFOFE525EE, cnmM SENTHILKUMAR
Date: 2024 0B 14 20:50:51 40530
(Fa 4
District Environmental Engineer,
Tamil Nady Pollution Control Board,

To
The Partner,
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| The Commicsionet. TIRUPPUR-Corporation, Tiruppur south Taluk, Tiruppur Disgrie

> Copy submined 1o the Member Secretary, Tamil Nadu Pollution Control Board, Chennai for fayour of kind informatis
M an.

1 The District Environmental Engineet, Tamil Nadu Pollution Control Board, TIRUPPUR NORTH

4 Tle

for favour of kind nformation,

e R T (M e
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3.

SPECIAL CONDITIONS

This consent to operate is valid for operating the facility for the manufacture of products (Col. 2) at the
rate (Col. 3) mentioned below. Any change in the products and its quantity has to be brought to the

notice of the Board and fresh consent has to be obtained.

SI. Description Quantity Unit
No.
Product Details
1. | Washing of hosiery fabric (Using Soft flow 78 T/M
machines)
2. | Stentering of Washed/Bleached/dyed hosiery | 130 T/M
fabric (Using stentering machines)
3. | Compacting of Washed/Bleached/dyed hosiery | 130 T/M
fabric (Using Compacting machines)

This consent to operate is valid for operating the facility with the below mentioned permitted outlets
for the discharge of sewage/trade effluent. Any change in the outlets and the quantity has to be
brought to the notice of the Board and fresh consent has to be obtained.

QOutlet No. |Description of Outlet Maximum daily discharge |Point of disposal
in KLLD
Effluent Type : Sewage
1. Sewage 0.75 On Industrys own land
Effluent Type : Trade Effluent
i Trade Effluent 90.0 Reused for Washing &

Stentering process

The effluent discharge shall not contain constituents in excess of the tolerance Limits as laid down
hereunder.
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Sl  |Parametors Unit TOLL“AN?_E__LIMITS - OUTLETS -Nos
No. Sewage  Trade Effluent B
1 1
L |pH 3-5 to 35.5t09
2. |Temperature oC ¥ shall not
CXceed 5°C
above the
receiving
water
lemperature
3. [Particle size of Suspended |- ’ shall pass 850 I}
solids micron [S
sieve
Total Suspended Solids _|mg/l 30 100
Total Dissolved solids mg/l - 2100 |
(inorganic) .
6. |01l & Grease mg/| - 10
7. |Biochemical Oxygen mg/] 20 30 T
Demand (3 days at 270C)
8. |Chemical Oxygen Demand mg/| - 250
9. |Chloride (as Cl) mg/| - 1000
10. [Sulphates (as SO4) ~ |mg/l - 1000
11. |Total Residual Chlnrine_ mg/l . = |
12, |[Ammonical Nitrogen (as N) mg/l ._-_ 50 R o
13." | Total Kjeldah Nitrogen (as [mg/ : 100
14. jFree Ammonia (as NH3)  [mg/ N S
15, |Arsenic (as As) mg/l L. 0.2 -
16. |Mercury (as Hg) mg/l 1 0.01
17. |Lead (las Pb) mg/| ] 0.1
18. |Cadmium(as Cq) mg/l ™ 2
19. gﬁfﬁa;alent Chromium (as mgl ] 0.1
20._|Total Chromjum (g C)  |mg1 : 5 B
21.|Copper (as Cu) AT
x mg/l - 3
22, |Zinc (as Zn) e
, mg/l ] |
23, _|Selenium (as Se) me/l p
24. |Nickel (as Ni) mﬁ - 0.0
25. |Boron (as B) H]Er--_..__ : . J
26. |Percent Sodium o i -
s i B 0 T
27, _|Residual Sodium Carbonate m?.____ .
28. |Cyanide (as CN) 'I'nzfl\__ . :
e re o g — T 0‘2
30. |Dissol s Wy i :
0. |Dissolved Phﬂﬂphﬂ[ﬂﬂ(ﬂs P) mg}
31. |Sulphide (as S z
) m% — T |2 B
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10.

11.

12.
15,

14.

29

36. |Fecal Coliform MPN/100m] |- i

All units of the sewage and Trade effluent treatment plants shall be operated efficiently and
C?HHHUUUSB’ so as to achieve the standards prescribed in SI No.3 above or to achieve the zero liquid
discharge of effluent as applicable.

The occupier shall maintain the Electro Magnetic Flow Meters/water Meters installed at the inlet of
the water supply connection for each of the purposes mentioned below for assessing the quantity of
water used and ensuring that such meters are easily accessible for inspection and maintenance and for
other purposes of the Act.

a. Industrial Cooling, Spraying in mine pits or boiler feed.

b. Domestic purpose.

c. Process.

The occupier shall maintain the Electro Magnetic Flow Meters with computer recording arrangement
for measuring the quantity of effluent generated and treated for the monitoring purposes of the Act.

Log book for each of the unit operations of ETP have to be maintained to reflect the working
condition of ETP along with the readings of the Electro Magnetic Flow Meters installed to assess
effluent quantity and the same shall be furnished for verification of the Board officials during

inspection.
The occupier shall at his own cost get the samples of effluent/surface water/ground water collected in
and around the unit by Board officials and analyzed by the TNPC Board Laboratory periodically.

Any upset condition in any of the plants of the factory which is, likely to result in increased effluent
discharge and result in violation of the standards mentioned in S1. No.3 above shall be reported to the

Member Secretary / Joint Chief Environmental Engineer-Monitoring and the concerned
District/Assistant Environmental Engineer of the Board by e-mail immediately and subsequently by

Post with full details of such upset condition.

The occupier shall always comply and carryout the order/directions issued by the Board in this
Consent Order and from time to time without any negligence. The occupier shall be liable for action as
per provisions of the Act in case of non compliance of any order/directions issued.

The occupier shall develop adequate width of green belt at the rate of 400 numbers of trees per

Hectare.
The occupier shall provide and maintain rain water harvesting facilities.

The occupier shall ensure that there shall not be any discharge of effluent either treated or untreated

into storm water drain at any point of time.
In the case of zero liquid discharge of effluent units, the occupier shall adhere the following conditions

as laid under.
1). The occupier shall ensure z

treated effluent on land or 1nto

time. _
ii) The occupier shall operate and maintain the Zero liquid discharge treatment components

f Primary, Secondary and tertiary treatment systems at all times and ensure that the RO

ndensate shall be recycled in the process and the final RO reject shall IEE
in the

ero liquid discharge of effluent, thereby no discharge of untreated /
any water bodies either inside or outside the premises at any point of

comprising o

permeate/Evaporator €Ol s and tl
disposed off with the reject management system ensuring zero liquid discharge of effluents

premises. o |
iii) The occupier shall operate and maintain the reject management system effectively and recover the
salt from the system which shall be reused in the process if reusable or shall be disposed off as ETP

sludge. . ; :
iv) In case of failure to achieve zero discharge of effluents for any reason, the occupier shall stop its

production and operations forthwith and shall be reported to the Member Secretary/Joint Chiel

Environmental Engineer-Monitoring and the concemed District/Assistant Environmental Engineer 0
of such upset condition.

the Board by e-mail immediately and subsequently by Post with full details . ;
v).The occupier shall restart El}elgfﬂud_ljﬁgp& only after ascertaining that the Zero discharge treatmen
OF OVl Widll Pl AULLEL WiLWWLLY et 8. UlouvLIUL BV Vi v AUALLD .

Special Additional Conditions:
The unit shall obtain No Objection Certificate (NOC) from the Tamil Nadu Bio Diversity Board .
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i wcant order is issued o the un'il subject to the Oulcome v odvil aviit 10y @
1. This consenl o1 Ln-:i['ﬂl] District Munsif Court and case (O me of the civil suit (U.SJZWZGZ.'U

sndine before the P . . No. :
{‘{lt'ls:flht?ﬁ I;E‘%L E]l’lllu.‘ consenl issued to the unit may be m"’ﬂkcd Sub” 187 of 2(}24) pﬂndmg before the

. ok N i . ect to the outco " Civil Sui
No.0.S.127/2023 pending before the Hon’ble District Munsjf nqut Tirapur me of Civil Suit
. fhgi};;uc of this consent shall not be construed as the Order for rec :
u;zit. The unit shall obtain scpﬂl‘it‘!}ﬂ Uld‘[“ ﬁ}‘[‘ resibc;r ﬂ.‘“'.:}” of Power supply from the TNPC Board. The
unit shall commence the production only after obtaining Hecessary orders from the TNPC Board
3. The unit shall operate the following machines Installed i the un;j '

Stentering machine - 503%‘1(5'1 I"{F & Compacting Machine — s
4. The unit shall treat and dispose the sewage in septic tap) arrangement
treated sewage shall sat:sfydthe §tall_da1ids E;gscrﬂ;? by the Bnardg s and shall ensure that the
5. The unit shall operate and maintain the Effluen reatment Plant offici _
shall ensure that the entire quantity of treated trade efflyep; is reused i til:ﬂfrg’czgsd;c;nt?;;?usf]}f and
Zero liquid Discharge of effluent at all tgnes. P nd shall achieve
6. The unit shall operate and maintain Electro Magnetic Flow Mete : :

provide additional Electro Magnetic flow meter in the reuse sectjop tg Pﬂg;ﬁfm&fﬁm?ﬂy and shal]
effluent reused in the process. quantity of treated
7. The unit shall ensure that the product manufactured apg o
consented quantity and log books shal} be maintained a s

DEE ufﬁcgregularly. | ad monthly report shall be furnished to the

8. The unit shall not discharge either untreated/treateq trade efflyent
premises or to the nearby odai under any circumstances.

either inside or outside the
% The unit shall not carry out any dyeing or bleaching activity

i | in the premises without consent of the
10. The unit shall not carryout manual cleanj

: ng of Effluent :
shall be carried out through mechanical equiprﬁents. PRI zomponents. The Cleaning

14, Storage/ accumulatig :
strictly avoided. n of huge quantity of effluent without proper downstream treatment shall be

he storm water arising from the plant area during rainy

| i . season shall
minants and ghal] satisfy the inland surface water o

Standards before

which are meap; for stori In¢ tanks including septic tanks located both above and below ground
I7. The unit shaq] dra >ring/ holding the effluents, Sludge, permeate water and Raw water%tc.,n el

W Water ;
make -up water Fequiremen 'rom Ne Tuppur Area Development Corporation Limited only for

18. The unijt shal] Maintain raip

ground water iy, that areq. Water Hﬂrvesting system within the premises so as to recharge the

19. The unit shall maing.:
20, The unit shal Maintain go, housek

Operate i wCePINg in the factory premises.
21. The unit Eh.al} not use"fu?:l::lg’ Withoyt agttracting anyrj:rzrﬂpmplaint from the nearby public.
and packet NIng table efe lactin . DWaway plastics" such plastic sheets used for food wrapping,
ets, plastic straw, Pi:a lsjﬁﬁ;:ﬂtégrplaifs, plastic coated tea cups, -plastic t;u?blﬁr, water pouches
dated: 301 “IVIronme Y bag and plastic flags irrespective-of thickness etc., as per
leaf arﬁifﬁﬁm 8. In caq thl}:,:t iiﬁ‘ﬂf cst Departmelljﬂ of Tamil Nadu Guvﬂmmcnt‘{EC.Ej Notification,
22. The unij g Iﬂ]“" Plate, Slain]eg al ¢ncourage use of eco-friendly alternatives such as banana
Producer, ref; ﬂ,[ Chsure that B-w 5, 8 488, porcelain plates/cups, cloth bag jute bag etc,
- Hrbisher o recycleyy aste 8Cnerated by them shall be handed over only to the registered
r dtsmantler as pﬂr:{hg E-Waste (Management) Rules,2022,

Iy signed by &) SERNTHELELWVAR
| mlﬂl‘:ﬂlﬁm HADU POLLUTION CONTROL BOARD,
wlﬂimﬂ.
154 J0=Sciedd 354050 "HHM".IWIHIHH rdie
"t Ml b ] bleea ] B, postaiCode=f00032 stuTamil P,

G Scanned with OKEN Scanner

(¥ Scanned with OKEN Scanner



IJ
i

LIS

:..J'r

10.
I
12,
13,
14,
15,

16.

17.

18,

4)

sENERAL CONDITIONS

The occupier shall make an application along with the prescribed consent fee for grant of rencwal of
consent at least 60 days before the date of expiry of this Consent Order along with all the required

particulars ensuring that there is no change in Production quantity and change in sewage/Trade
cifluent.

This Consent 1s 1ssued by the Board in consideration of the particulars given in the application. Any
change or alteration or deviation made in actual practice from the particulars furnished in the
application will also be ground for review/variation/revocation of the Consent Order under Section 27
of the Act and to make such variation as deemed fit for the purpose of the Act.

The consent conditions imposed in this order shall continue in force until revoked under Section
27(2) of the Act.

After the issue of this order, all the ‘Consent to Operate’ orders issued previously under Water
(Prevention and Control of Pollution) Act, 1974 as amended stands defunct.

The occupier shall maintain an Inspection Register in the factory so that the inspecting officer shall

record the details of the observations and instructions issued to the unit at the time of inspection for
adherence.

The occupier shall provide and maintain an alternate power supply along with separate energy meter

for the Effluent Treatment Plant sufficient to ensure continuous operation of all pollution control -
€quipments to maintain compliance.

The occupier shall provide all facilities to the Board officials for inspection and collection of samples
in and around the factory at any time.

The occupier shall display the flow dia
systems provided at the ETP site

gram of the sources of effluent generation and pollution control

that from air pollution control equipments collected within the premi * the industr
collected in an earmarked area and shall be disposed

The occupier shall collect, treat the solid wastes like food wast
: ’ : €, green waste €
canteen and convert into organic compost, 8 Ste generated from the

The occupier shall ensure t
Into any water sources.

The occupier shall ensure that solar Ey :
bottom of the solar pan is at least o ﬂﬁ'”mlﬂn pans shall be constructed in such a way that the .

above th 1 g :
The occupier shall furnish the following ¢ Ground level (if applicable).

office regularly. *1UmS in the prescribed formats to the concerned District
a) Monthly water consumption returns of

ea . T
or before 5th of every month. ch of the purposes with water meter readings in Form-I on

30th June of every year (if applicable).
end of the subsequent 30th September of every ye from 1st April to 315t March in Form —V before the
- 20Rleable, the occupicr has to comply iy e <. 2PPlicable)

properties while handling and storage Df“};‘é'zuuﬁﬂr?yisinnﬁ of Public Liability Insurance Act, 1991 to

- s ar Bl T T L ALty W ELAWL kA Adjmy Wi WAL LAL el S
The 1ssuance of this doyg Substances.

i L]
ze:f, Pprove the construction of any physical structures

‘]rn‘.l'* .
H]‘\ﬁl’ﬂ
h"hivn] TMrAataraninivroa A ;‘I"I- r:ﬁ‘ll'ﬂi'ﬂ“"ﬂ“f' Davn

thian ~ - tha
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. i keep the Bowrd snforived of WY o
hall foath W - . ; S Bedent of un e

e phing MANET o eMIttome ae OF tnforedsan Hetl vir o .

Lt BRI O porl! *Li‘ii it s baat " e f'ﬂf*tn;} fhwh“rﬂﬁl Mesngreicindleng ar event -?r
UL b oo siach Aischntge, W S e PoTiated atredam ar well ar aie
E Rina A '

ded] IMPIOVEMEnIS or otherwise gy
| “-hhﬁh“} Ty hl ”ﬁf'ﬁ“l el , : ¢ 'lﬂ“r ! { v 2
1 due 1 any I e regiiret vanation (e lads . T ol apinian that ' A
it gfﬂ!!h‘ﬂ w F}““r " ] L aftet oivi n (I . ""Iﬂ 'hf’ ﬁhﬂﬂﬂﬂ of ﬁﬂ‘!" tr ““ = nn! of ”1&!
", the Roard shall, alier giving the applicans 4 y treatment aystem, either in

whole o in pan) upon the ; " PPNty af b ,_

sy of suich conditions and thereup "ppitcant shall be bound tq comply w ';.er h?ﬂ“!', vary all ar

ied 24 | » With the eonditions a9 4
- - change 10 the constitution of )

In caap there 18 Ry 4 o : ¢ Manage ; ‘

samapement shall file fregh npplun!mn under Water (Pm‘fﬂntiﬂn fmpgnt. the accupier of the pew

s wenended in Form-11 alongwith relevant documents of ¢ch ontrol of Pall ution) Act, 1974

: an :
the necessany amendment with renewal of consent order. 8¢ of Management immedigtol ¥ and get

s caxe there i any change in the name of the company alone, the geerim: .
elevant documents immediately and get the necessary amen tH:Upmer shall inform the same with
Roard. ts for the change of name from the

The occupier shall display this consent order
mypecting Officers of this Board.

The oo .

granted to hipm ; ‘
him in 4 prominent place for perusal of the

M ww*&uimm_“
bk B L T
Oy T TOUTEN oM s amy

SENTHILKUMAR e

TITL cmiy
Cate 102400 14 po vy Py I T

District Enviro
nmental F
Tamil Naduy Pollution Cnnt:nglig:tnr;d
TIRUPPUR NORTI} '
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TAMILNADU POLLUTION CONTROL BOARD

Proceeding No. T1 / TNPCRB / F.009290 / TPR / Suspension of closure | Water /

2024-1, dated: 23.08.2024
Sub.: TNPCB - Industries — M/s. AJ Knits, S.F. No.536/1B1, 536/1 B2, Veerapandi

Village, Tiruppur South Taluk, Tiruppur District — Direction for suspension of
closure and temporary restoration of power supply to the unit under Section
33A of Water (Prevention and Control of Pollution) Act, 1974 as amended for
a period of six months (j.e. up to 22.02.2025) — Orders issued — Regarding.

Ref.: 1. Proceeding No. TNPCB / T1 / F.009290 / Closure / Water / 2024-1, dated:
06.08.2024

2. Proceeding No. F.4183TPN / OS / DEE / TNPCB / TPN / W / 2024, dated:
14.08.2024

3. Unit's letter dated 19.08. 2024
4. IR No. F.TPN3588/0S /DEE / TPN /2024, dated: 20.08.2024

e e vl e e ok

Whereas, vide reference 1st cited, direction for closure and disconnection of

power supply was issued to the unit M/s. AJ Knits, S.F. No.536/1B1. 536/1B2,

Veerapandi Village, Tiruppur South Taluk, Tiruppur District under Section 33A of the

Water (Prevention and Control of Pollution) Act, 1974, as amended, for the reasons
stated therein, Accordingly,

TANGEDCO on 07.08.2024.
Whereas_, the u_ni_t

POwer supply to the unit was disconnected by the

then submitted online application for énnsent on 09.08.2024
and vide letter dated 10.08.2024 requested for consent and

revocation of closure
direction.

Whereas, vide reference 2nd cited, based on

unit on 13.08.2024 CTO-Direct was issued to the unit for the washing of hosiery fabric
using soft flow machines (78 T/m), Stentering of washed / bleached / dyed hosiery fabric

using stentering machines (130 T/m) and compacting of washed / bleached / dyed
hosiery fabric using compacting machines (130 T/M), valid up to 31.03.2026.
Whereas, vide reference 3t

the application and inspection of the

Cited, the unit again requested for revocation of

closure and restoration of power Supply. Hence, the unit was Inspected by the official of

the O/o. DEE, TNPCB, Tiruppur North On 20.08.2024 and the following were observed

1. The EB power supply of the unit
2. The unit was not in operation.

3. The soft flow machine‘._stente_r.i

Was under disconnected condition.

",g"’l"',achine. compacting machine, boiler and the
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of closure and temporary restoration of power supply to

2. The Joint Chief Environmentg| Engine

. The District Environmenta| En

. The Superintending Engineer

.-q'
R —,

ZoBDmn

U™

| /4

Il

TAMILNADU POLLUTION CONTROL Bgppp

In the light of the above said facts, it is decided to jsge direction for suspension

the unit under Section 33A of

Water (Prevention and Control of Pollution) Act, 1974, as amendeqd for a period of six
months as recommended by the DEE, TNPCB, Tiruppur North.

Therefore, in exercise of the powers conferred Under Section 33A of Water

“The unit shall comply with the conditions stipulated
proceeding dated 14.08.2024".

The receipt of this proceeding shall be acknowledged.

The Partner,

M/s. Ad Khnits,

2/592 A, Nalayutha Thottam,
Palavanjipalayam Ring Road, Veerapand:
Tiruppur — 641605 ' Pl

Copy to:
1. The District Collector,

Tiruppur District

‘Tamil Nadu Pollution Control Boarg S (Monttoring)

4th Floor, No.34, Bharathij Park 8th ¢ro

Saibaba colony, Coimbatore. 641011 ienias

Tamil Nadu Pollution Contrg

Boarg
Kumaran Complex, Ky 2 » Tiruppur North
Tiruppur - 641 601, Maran Roagq,

MmAamsiAsEmAa, A L o

3rd floor, P.N. Road, Mettupa)

——

(Prevention and Control of Pollution) Act, 1974 as amendeq, direction for suspension of
closure and temporary restoration of power supply is issued to the unit M/s. AJ Knits,
S.F. No.536/1B1, 536/1B2, Veerapandi Village, Tiruppur South Taluk, Tiruppur District
for a period of six months (i.e. up tq 22.02.2025) to comply the following conditions

in the CTO-Direct

Sd/-
Chairperson
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TAMILNADU POLLUTION CONTROL BOARD

Proceeding No. T1 / TNPCB / F.009290 / TPR / Suspension of closure / Air /

2024-3, dated: 23.08.2024
Sub.: TNPCB - Industries — M/s. AJ Knits, S.F. No.536/1B1, 536/1B2, VVeerapandi

Village, Tiruppur South Taluk, Tiruppur District — Direction for suspension of
closure and temporary restoration of power supply to the unit under Section
31A of Air (Prevention and Control of Pollution) Act, 1981 as amended for a
period of six months (i.e. up to 22.02.2025) — Orders issued — Regarding.

Ref.: 1. Proceeding No. TNPCB / T1 / F.009290 / Closure / Air / 2024-3, dated:
06.08.2024

Proceeding No. F.4183TPN / OS / DEE / TNPCB / TPN / W / 2024, dated:
14.08.2024

3. Unit's letter dated 19.08.2024
4. IR No. F.TPN3588/0S/DEE/TPN/ 2024, dated: 20.08.2024

kEkkkkx

Whereas, vide reference 1st cited, direction for closure and disconnection of
power supply was issued to the unit M/s. AJ Knits, S.F. No.536/1B1, 536/1B2

Veerapandi Village, Tiruppur South Taluk, Tiruppur District under Section 31A of the Air

(Prevention and Control of Pollution) Act, 1981, as amended, for the reasons stated

therein. Accordingly, power supply to the unit was disconnected by the TANGEDCO on
07.08.2024.

Whereas, the unit then submitted online application for consent on 09.08.2024

and vide letter dated 10.08.2024 requested for consent ang revocation of closure
direction.

Whereas, vide reference 2M cited
unit on 13.08.2024 CTO-Direct was issy
using soft flow machines (78 T/M),
using stentering machines (130 T/M) ang compacting

hosiery fabric using compacting machineg (130 T Va“;ijwfagido :.; :El}ezaeched / dyed
' P to 31.03. ,

gain requested for revocation of

the O/o. DEE, TNPCB, Tiruppur North op 2008 nit was inspected by the official of

: 2024 i
1. The EB power supply of the unit wag ‘ and the following were observed
2 The unit was not in operation, Nder disconnected condition.

3 The soft flow machine,

: '
Whereas, vide reference 3 Cited, the unit .a

closure and restoration of power supply, Hence th
» the u

stentering man..
, AChing, compacting machine, boiler and the
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TAMILNADU POLLUTION CONTRoY, g pn

a.F. No.536/1B1, 536/1 B2, Veerapandi Village, Tiru

for a period of six months (i
€. Up 10 22.02.2025) to com
ply the following condit;
itions

Proceeding dated 1 4.08.2024",

The receipt of this Proceeding shall be acknowledged

N | Sd/-
B Chairperson
M/s. AJ Knits,

2/592 A, Nalayutha Thottam,

Palavanjipalayam Rin
orits Bt g Road, Veerapandi,

Copy to:

g T_he District Collector
Tiruppur District |

2. The :Jnint Chief

3. The District Environm
, | en :
Tamil Naduy Pollution Cutr?tlrflnag;neef ,
A

Kumaran Complex. Ky, "d, Tir
Tiruppur - 641601, 2N Roag  Peur North

4. The Superintending Epq; '
gineer, T,
NRIBSN .
I ﬂfﬁ?’ﬁ'u‘éa?meanﬁmé,,ﬂﬁGEnco,
* "
9. The Assistant Enginegr TANG;%%U:E'S%%- ?Jﬁ"ﬁfﬁr
i DC

Chinna Thattam 1 2.7 I-:nnl.-ﬁ
NAagy .
L=
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1 Distnct:TIR ) .
Istnc UPPUR CITY PSVEERAPAND, Yoar 2024 [Ii1flo 204  NDae 29-03-2024

LU TR U, RGOS Vi
; & Fi Fal -

SR LD

2 Acl(s)
S
INDIAN PENAL CODE, 1860
INDIAN PENAL CODE, 1860 447
INDIAN PENAL CODE, 186D 170

506(1)

% XU fy
Sechnns,
[ T

3. (a) Occurrence of Offence Day:FRIDAY
®Dp Papey pren Dale From:29-03-2024 Date To:
Time Penod: On NG p gl :
Cpo ey Time from: 12.30Hrs ;_Er':::';';{
Geri : .
IO ppe GEou aueny

(b) Informalion received at PS. 29-03-
Date: 2024 Time: 18.00 Hrs ;
(c) General Diary Reference: Enlry No(s)

snaw floouifpe s ﬁmn_ﬁg, mAGT H
Qungy mrl_mflOSd uhe, efleugd srein

4 Type of Information:
}'[;H_ armation: WRITTEN Time:
gscudllar cims Cpyi

2 Place of Occurrence: (a) Direcli ] OUTH BEAT
P : Clion and Distanc AU
e lrom PS: WEST & 3.0Km
: . Beat Number: EAT 1

7 pellLr i : i i
t?;sﬁzw '-'-=- [:} e POmEAOGhy adny ENTw. affmauyn '
ress: Smoyn dSyunge : * L e
st Y % B Casy CantLgha o grr A] KNITS siQuelld@a

{E]PI“ES‘;' ':'“Eid‘: “veib-ol fhis Police Stalion,then the Name of P.S;

Résrad Baanw adomaisiumg . . - istrict:

6. Complainant/informant ;Tﬂﬁf;fiﬁ?mﬂﬁ] Wageaet &5 Cunh E::tTm

_ ' ; : AKKANNUD ¢) Date irth; : |

BODPEDSLLNET [ peasis shgat Quui inL / .s;year:rl O 1979 (d) Nationality:  INDIA
(b) Falher's/Husband's Name :  MANI ok Mg end
soas | samant Quon
(e) Passport No.-
o, dF"E@ st EC () cran Dalst n!l Issue: Place of Issye:
() Occupation: MANAGER L WipisUULL @i
ﬂﬁukﬂﬁr
(g) Address:  sF NoO: 535 NA
L LETHU THOTTAM, AJ KINTS COMPANY, VEERAPANDI, TIRUPPUR. .

7. Detalls of Known/Suspected/Unknown accused with full particulars

ﬂ - - - - -
£fpg / BwourCifadu / ﬂglﬂun_ﬁ EoDn srl e Oud eyl Wysvwurer dlagladn
1.8 v ; ¥ >
arsmdl, 2.:&1@;_5;.;:@, Jowpelududar, 4.@1§yﬂmé. E.El:j.ﬂéﬁmli wE b 6.0pa 0 G

8. H_easunslsl’-_:-r deiag in repprling by the complainanVinformant:
EDDAP@ODLIL LN ndy fﬂmm ﬂu.n@ Uuesgna Mm;uﬂlh_ﬂﬁ: EEud 'uiﬂﬂlilu;ﬂii | L0 10

9. Farlicullars‘ ol the properties stolen/Involved:
ETm UL / sarcllis drarmen Qanigixafian i

49

1[!;1'[:5“& ?al_ua ;ﬂ p:;pariiaﬁ stolen/involved:
Luuy [ samailiheciainan Qeag skacfian Quong wiiny
1E£qn;est Report/ LUn-na!ural death Case anﬂ any.
fjoment sidlaas | Rupensie wrpnea Rouy aan gCsgyt @misad

PS. VEERAPANLI (TIRUPPUR CITY) (v4.2a) 1
FIR No a4

WU
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13. Action Taken: Since the above reporf i
. porl reveals Commission of Offence(s) u/ ' ini :
case and Direcled DHANASEKARAN , SUB INSPECTOR OF POLICE - to tock uL Ihﬁ s?—.vi:;:t?:fnl%d IR i

ah&ssuuC. pLagsma : CunCa D WPODSC g 2 diarmeay Qg 2'-a ﬁt_l!]l:.IL.lL'{_\El.‘_L. B flayin

DHANASEKARAN , SUR INSPECTOR OF POLICE vaflumeriids Larmniuim cTR AL OErrer Lafisiu U EODWNES cupsE uda) Cousg,y
= o 3 AL &,

FIR read over to the Complainant/Informant i |
. , admitted lo be co
Complainant/Informant free of cost. rreclly recorded and a copy given to the

A P tﬁﬂjwtt‘lultwlﬁf . "“'{".r'f:"i’-"x / g.a.ull.'u p}hﬁwﬂhaﬂi u[,iﬁ,y&hlll:.,q_, r:':-jﬁ afluna ﬂwﬂuu‘y @;‘Eﬂ“,g_n; u
pEd gaiy @euswns Qar@ascn i | £ |
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14. Signature / Thumb ImgrefSssion of the Complainant/Informant SiQ"fM nfmmgrge Police Statio
GopEpeapsSiy nati / gaud Qsthiuafida guub / Quadyed @Crmst vy a6 Paow Qurnyiy sigiuafida goub "

Name :KRISHNASAMY N

mipa ey, UL Iy

15. Date & Time of despatch lo the courl: 29-03-2024 Quuwsi ,
pAoapEADE SIGUULLCL prEpb. Crogptd - gank : SSI OF POLICE No.- 586
: =aTst] ,.- -
(a1

@ Scanned with OKEN Scanner

(¥ Scanned with OKEN Scanner



<< h|2[2m 4o
TAMILNADU POLLUTION CONTROL BOARD

04,03, 40 4%
P rC 1ing NO, NA/C 5 .

1 '\ A i i ) i .

Village,
. | 536/1B, veerapandl
Sub : TNPC Board - Industrles - M/s. A.J. Knit, S.F.No-536/ And Control Of

without

ntion

Tiruppur South Taluk, Tiruppur District - Water e the "unit
Pollution) Act, 1974 as amended in 1988 - o RI arding
- Ke .
obtaining consent of the Board - Show cause notice i~ :

Ref : Inspection of the unit on 28.02.2024

; Pollution) Act
As per sub section (1) of Section 25 of the Water (Prevention and Control of e t;
1974 as amended in 1988, previous consent of the Board should have been obtained DYy Y

establish any industry, which is likely to discharge sewage (or) trade effluent.

' - i Vi Tiruppur
Whereas your unit of M/s. A.J. Knit, S.F.No.536/1B, Veerapandi, Veerapand village, Tirupp
South Taluk, Tiruppur District was inspected on 28.02.2024 and it was noticed that,

- T Board
"The unit was involved in establishment activity without obtaining consent of the
under Water Act Board.”

—
— 1 ]
= e o M . = e

Thereby the prnviéinns of Section 25 of the Act have been contravened by you which is
punishable under Section 44 of the Act with imprisonment for a term which shall ot be less than
one year and six months but which may extend to six years and with fine.

Hence, you are directed to Show Cause within Seven days from the date of receipt of this
notice as to why penal action for offences punishable under Section 44 of the Act should not be
initiated against you as Proprietor and also why direction should not be issued under Section 33A

of the Act for closure of the unit, stoppage of power supply etc.

It ig .'ir.lfurmed that non-receipt of i'm‘f. reply within the prescribed period will be construed
that you have no satisfactory explanation to offer for the above contravention agd action will be

taken accordingly. b

TamilNadu Pollution Control Board
&9’/ Tiruppur North

To

E}E Of;uﬁi:ir{ (Previously Sri VarshiniKnit process)
s.

S.F.N0.536/1B, Nalayathu Thottam,

Veerapand| Post,
Tiruppur — 641 605,

G Scanned with OKEN Scanner
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Ad KNITS

Processing ; Washing Stentor Finlehing
Opon Width Compacting

gamnn: JIACDFA20551Z0
2/692-A, Nalayuthu Thotlam,
palavan|lpatayem Ring Road,
Vearapand, Tirupur-841 606,
Call: 05000 056202, 05667 95282

£.Mall : ncc.ojknlta@gmall.com

EIHI!I-S‘MIHI'IIM'I USA.Compaciing

Ref:

Qupisi:
CPRTAI. @ Qo @wn, MLE., Ph.,D.,
DTl SO G Qungfhumard,
LTS TS &L Qun @ eumflw
Haviny e QUL (3, -
mm}'é‘"ﬁ e, Gt aiwfls s,
S Cor@ - Awingg - 641 601.
SUT emraEms,
E'fml*‘-?ﬁ'f Guohsswi_ Gpsaflile ushugrs AJ KNITS-oeim Quusfla em
Bimisn Gsm_ e SLES T-0Tsuns am_csss, @zmild QAzig amElComb.

Guoine Wl e Washing Steater-& Compact Process -Qetingiig Baflarflzaes

BIHSsT enms wupasirs Gzmfled Gsm rmmd sHEuTME BrRT SUETTS

e SiGami.  @shg st B SUIpL AR sury 10-aELors 1 efelst £
Hlsflefat-ein Qumfs Pollution Contrel Board-® 2024+t eigtt Go-nrsh ooy

!

Polition -sigmsflupet CGonfis sLsf aised. saisst acts o

e

BELESNG L seisssorn  Gralefss IENETEmBID s

L%

o
=)

Carsmi} ardd Qeigefie. prtisa snblurws:  Guhue  Piansa

sneredlsars Sample Toll Trzl-ol @i aESEN uniSsierCorma. Sy sasund
Bargin yuagTs G5 WAlCed Qsmisd Gsmtsdome.  Gofuw

yefi'ee Qzmld Gsm_mIEGUsHE Wt Pollution Control Board-g|siwns) Qb}f@!

Qzmfls) Qei1lGpmi sain) SEEEREES O5fluiuPsdls CarsSCmm,

@fiy: prisst vogon W afelell & Seflsia Hiaurss b gaioss
Qemfld Qeisdh afasom  SSADILE & fomd, eyame  saicdr
siisepoLy  Quaflerfla-oam  ULGh aRige Qsrei®  sBasmer
asipnind, Eeiged wve SLUSITED ®@&ﬂt’]ﬂl§i ST Sng syEincnn:

i Qe GoaigelLord.
[paL.11
(May-2024) For A.

3, ITS,
V- [ A’
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TAMILNADU POLLUTION CONTROL BOARD |
From T
0
E:‘.th'l Senthil Kumar, M, E. Ph. D, The Occupler, -
2 S nltt Environmenta| Englneer M/s. A 1 Knit (Previously Srl Varshini
T;aer Nad; Pollution Control Board, Knit Process) hu Thott
ppur North, S.F.No.536/1B, Nalayathu Thottam,

IT Floor, Kumaran Commercial Complex SCCIRRARE FaRa

Kumaran Road, Tirup Tlruppur - 641 605

Pur - 641 601. e

MQJF.NAIP.H!DEEJNPCE N/2024/D ;
Moo - =

e
e N

x —

p— SUD: P TNPC, Board g o r P Sl s r L A LA 4
PC. Board - 0/q. DEE, Tiruppur (North) - Industries - M/s. A.J. Knit,
o
F.No. 536/1B, Veerapandi Village, Tiruppur South TaIuL Tiruppur- District -
) Personal hearing called for'- Reg. '
Ref: 1 T.0.Proc.No.: F.NA/OS/DEE/TNPCB/TPN/WEA/2024/Dated. 04.03.2024.
Z The unit's replay dated 13.03.2024.

b R p—n—

I am to inform that your unit of M/s. A.J. Knit, S.F.No0.536/1B, Veerapandi

Village, Tiruppur South Taluk, Tiruppur D|=tnct has been issued wnth Show cause notices

Lo s coks _fnr Estahlishing and operating the umt NIthuutﬂgﬂtﬂ:_aﬁ_l_rll__rlg cnnsent Df the Enard vide

e Tl e iy i
-

reference 1% cited above. The reply furnished by the unit Is not satisfactory,

b

Hence, you are requested to attend personal hearing to be conducted -in the

~ office of the District Environmental Engineer, Tamil Nadu Pollution ﬁuntrnl Board

Kumaran Complex, Tiruppur — 641 601 on 02.04.2024 Forenoon without fail.

The recelpt of this letter shall be Ecknnwiedged

Dlstrlct Envlrnnrl,g_ !ﬁm

Tamil Nadu Pollution Controi Board,

&%ﬂ.‘,\ e T|ruppurﬂnrth?/2:_‘__

— e S gl o

! amr—m
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F115 HON'BLE NATIONAL GREEN TRIBUNAL

“[H-‘ﬂlﬂ"*ﬂunlpﬂﬁﬂﬂ ZONE BENCH, CHENNAI

0. A. No. 187 of 2024

IN THE MATTER OF

A. Muthuvel

< /0. Avalsamy

No. 8/35, Mariamman
Chinna Valavadi,

Udumalpet, Ll
Tiruppur — 642 132 ... Petitioner

Koil Street,

Versus

1. The Chairperson
Tamilnadu Pollution Control Board,

No. 76, Mount Salai, Guindy,
Chennai — 600 032

g v.in
vere sl o an ol U 1 11111 01 Respondents

INDEX FILED BY THE 6™ RESPONDENT

M/s. P.V.S.Giridhar Associates
Y.Kavitha
Prasanna D
Shivashankari S
Sangavi R
Counsel for 6th Respondent

9940677290
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